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(By .dvoC(?,ts Shri il.M, Sudan )
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(Hon'ble Smt.Lakshmi Soaminathan, ilember (3)
Biri Aggaroalj 1 3d counsel foi. uh- a.

submits that in the light of the orders ges- nO hy tir.
respondents datecl 8.1 1.1995, to his representation latod
eg 10 1996 (both letters are taken on record),h~- 'i-.-O--
t eithdrse this ePpUcetion.lt: is ,-oresci-d ^^
that the applicant uould be paid salary etc.in acuo^danc u
uith the rules.as assured in the letter dated 2.1 I.;/::.

In viau of the aboue, permission to uithdr.,. tni-

Date of docision 11» 1 1<. T996

Petitionar
• • •

/d.A, is granted uith liberty to the applicant to

•further, if he has gnV grievance, ,in ,acoor oano e
;in the circumstances C.P..also stands uithdrauH. rr.:
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